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INTRODUCTION 

I Ramesh Kumar Khatak Chairperson of the Comnuttee on फिट Welfare of 

Scheduled Castes Scheduled Trbes and Backward Classes, having been authornised by 
the Commuttee m thus behalf present this report on the reservation/representation of 
Scheduled Castes Scheduled Tribes and Backward Classes पा the Labour Department 
Industiries Department, Haryana Tounsm Cerporation Ltd Haryana Satate Pollutton Control 

Board Haryana Backward Classes and Economically Weaker Section Kalyan Nigam Ltd 
Panchayat Department Irrigation Department and Forest Department and the action taken 

by the Government on the recommendations as contained 1n 1ts Twenty Sixth Report of 

the Commutiee on फिट Welfare of Scheduled Castes Scheduled Tribes and Backward 
Classes 

) 

The Commuttee exammned the Adnumstrative Secretaries of various Departments 

referred to m e report Accordingly फिट report 15 basea on tne rephes furmisned by the 

departments/autonomous bodies explanations and clarifications teceived durmng 
deliberations and further observations/recommendations made b the Committee 1n this 

bebalf The paragraphs/recommendations which have not been wncluded पा this report 
have been dropped by the Commuttee after fully satisfying themselves A brief record of 
tne proceedings of each meeting nas been kept separately i the Haryana Vidhan Sabha 
Secretariat 

The Commuttee wish to express their thanks to the Admmistrative Secretaries of 
& various Departments referred to m the report and पिला" representatives who appeared 

before the Cormarmttee for oral examimation 1o regard (0 फिट reservation/representation of 
Schedaled Castwes Scheduled Tribes and Backward Clas..es वा the respective Department/ 
autonemous Body 

~  The Commnttee घाट also thankful for the whole hearted and unstinied co operation 

extended by the Secretary/Deputy Secretary and his staff 

- 

Dated Chandigarh the RAMESH KUMAR KHATAK 

25th February 2003 CHAIRPERSON 

al
r 

i 

()



0 

Y 

REPORT 

The Commuittee on the Welfare of Scheduled Castes Scheduled Tribes and 

Backwara Ciasses for tne year 2002 2003 was constituted on 3rd Aprtl 2002 85 a resuls of 

the mo*1on passed by the Farvana Vidhan Sabha m 1ts sittng held on 18:h March 2902 

authonzing the Hon ble Speaker to nonipate फिट Member, of the Commuttee and also 

appoint the Chaiurperson of the said Commuttee 

Shri Ramesh Kumar Khatak, 2 Member of the Commttee was appointed 

Chairperson of the Cormmittee by the Hon ble Speaker on 3rd Apnil 2002 

The Corumttee held 56 sittings पी tne date of finahzation of the Report 

The first meeting of the Commuttee held on 16th Apr1? 2002 ६78५ addressed by the 

Secretary who explamned the scope ana functions of the Commuttee 1n detatl  The 

Chairperson while thanking the Hon ble Speaker लि nominating him 85 Chairperson of the 

Commuttee 8180 assured that with the cooperation of the other Members फिट Commuttee 

will work for mmp-o  ng the lot of down *rodden sections of the society 

The Commuttee 1n 1ts meetng held on 23rd Apnil 2002 decided that फिट 

Departments/Corporations which were selected by the Commuttee durmg the year 

2001 2002 are agam selected for exammation thus year too 85 the Commuttee could not 

examine those Departments/Corporations last year The Commuttee therefore decided 

tnat the concurned Department/Corporations may be asked to send materal for the year 

2001 2002 also Thus the follow.ng departmer s/autononous bodies were selected for 

examination 

Labour Department 

Industries Department 

1 

2 

3 Haryana Tourism Corporation Limited 

4  Harvana State Pollutton Control Board 

5 Haryana Backward Classes and Economically Weaker Section Kalvan Nigam 

Lumed. 

[}
 Panchavat Department 

7 Imgation Department 

8  Forest Department 

LABOUR DEPARTMENT 

The Commmttee selected the Labour Department this year too  The Haryana Vidhan 

Saoha Secretanat vide letter aated 2nd May 2002 asked the Financial Commmssioner & 

Prmeipal Secretary to Govemment Haryana Labour Department for supplymg a statement 

showing the reservation/representation of Scheduled Castes Scheduled Tribes and 

Bacvward Classes 1 the Labour Department for the year 2001 2002 within a fortnight पा 

the prescribed proforma 85 the mformation from 1997 98 to 2000 2001 was already available 

with Haryana Vidhan Sabha Secretariat The Govermment supplied the required information, 

which was received 1 this Secretariat on 17th July 2002 The Commuttee could not 

seruniize the meter e to pauciiv of tme at पांच dispo al However the Government did not upply the 
information about the action taken agamst the officials who delaved informahon mn the vear 2000 2001 a 

| 00 erved by the Commutree 1n 1ts 25th Report १४1] the



framng of this Report The Commuttee, therefore, decaded that the Government may be 

asked to expedite this information at the earhest 

INDUSTRIES DEPARTMENT 

The existimg Commuttee selected the Industries Deparimem for exammation Jus 
year too The Haryana vidhan Sabha Secretanar sent a letter on 2nd May 2002 to the 
Govemment for supplying the information tor the year 2001 2002 regarding the reservation 

of Schedu'ed Castes Scheduled Tribes and Backward Classes पा the said Department 
within a fortmght as the information from 1997 9810 2000 2001 was already available with 
the Haryana Vidhan Sabha Secretanat The Government supplied the required information, 
which was received in this Secretariat on 14th August 2002 The Government, however 
rfsrmed that achon 15 being taken agamst the erring otficers/officials who delayed 

mformation पद the year 2000-2001 as observed ता 25th Report A letter was therefore 

sent to the Government on 25tn September 2002 agam for takang action agamst the officers/ 
officials at the earhies. The Cavernmert d d not supply any mformation पा drafting of the 
Repot Tre Comruttee therefore took a very serious view about फिट indifferent attitude 
shown by पा Department towards the Comm.ttee and 8150 for फिट caliousness The 
Commuttee therefore decided that the Conwmissioner and Secretary (0 Government 

Yanyara Irduotre. Department may look to this aspect at hus level and expedite achion at 
the earhest The Commuttee could not scrutimze themateral because of Lhortage of tume at 
its disnosal 

THE HARYANA TOGURISM CORPORATION LIMITED 

The Commuitee consttuted for पीट year 2002 2003 agam selected the Haryana 

Tourism Corporation Limited for exammmg e reservation/representation of Scheduled 
Castes Scheduled Tribes and Backward Classes पा फिट sa d Corporation  The Government 

was requested by the Haryana Vidhan Sab4ia Secvetarat ~deletter aares 2nd May, 2002 

for supplymng the information for the year 2001-2002 as the information from 1997-98 

to 2000-2001 was already available with this Secretariat The required information was 

supphied by the Government which was recerved 1n this Secretanat on 29th July, 2002 

Tne Government did nov mtuizate Jie action taken aga nst +he officers/officrals, who 
were at fault for obstructing the Commuttee प्रा फिर performance of their parhamentary 

aubes as observea हा wie 25ui Report of the Comuui‘ee  The Commuttee, tho~efore, agam 
decided that धार Go vernment mav be asked to complete चिट action under mtimation to the 

Commuttee with पा a period of three months The Commuttee scrutimzed the mformation 

but could not orally examune the representati ve of the Got ernment due to shortage of ime 

at 1ts disposal 

HaARYANA STATE POLLUTION CONTROLBOARD 

"फूट Commmittee again selecied फिट Haryana State Pollution Contro! Boara for 
exaumag फिट reservation/representation of Scheduled Castes Scheduled Tribes and 
Backward Classes i फिट said Board The Haryana Vidhan Sabha Secretanat sent a letter 

on 2nd May 2002 to the Government for supplymng the mformation for the year 2001 2002 
within a foertmght whach was received on 5th Tuly 2002 as tne informauon from 1997 98 to 

2000 2001 was already available with this Secretariat The Commttee although scrutmized 

the mformation supphed by फीट Govenment yet could not orall 7 exammme the representative 

of the Government because of shortage of tume at 1ts disposal 
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HARYANA BACKWARD CLASSES AND ECONOMICALLY WEAKER SECTION 

KALYAN NIGAM LIMITED 

The Commuttee for Jus year agamn selected the Haryana Backward Classes and 

Economucally Weaker Section Kalyan Nigam for exammmg the rese-vation/representation 

of Scheduled Castes Scheduled Tribes and Backward Classes i फिट Nigam. The Haryana 

Vidnan Sabha Secresariat sent a letter on 2nd May 2002 १0 the 001 ernment for supplyng 

the information for the year 2001 2002 withmn a fortmght which was received on 19th 

September 2002 35 the information from 1997 98 to 2000 2001 was already available wim 

this Secretaniat The Commuttee because of shortage of time at1ts disposal could nerther 

scrutinize फिट matenal nor orally examine the representatrve of the Government 

PANCHAYAT DEPARTMENT 

The Commuttee constituted for the year 2002 2003 agamn selected the Panchayat 

Department for exanuning the reservation/represen ation of Schedu'ed Castes Scheduled 

Tribes and Backward Classes mn the said Department The Govemnment was requested by 

the Haryana vichan Saoha Sccrewania: vide letter dated पट 2nd May 2002 for supplyng 

the information लि the year 2001 2002 within a fortmght 85 the information from 1997 98 o 

2000 200" wvasalread, ava lable with this Secvetarat The required information was supphed 

py tre GOvernment, WIuea पक दद-प्ा ला -य. एप दल Teial नो एप 17 पलट 2002 The Commuttee 

although scrutimized the mformation supplied by the Government yet could not orally 

enanune the representative of the Government due to paucity of time at the disposal of the 

Commmuttee 

IRRIGATION DEPARTMENT 

The Commuttee agam selected the Irmgation Departrent waich was also selected 

during the year 2001-2002 The Faryana Vidhan Sabha Secretarat vide letter dated the 

2nd May 2002 asked फिट Fmancial Commussioner and Principal Secretary to Government 

Haryana Imgation Department for supplymng a statement showmg फिट reservation/ 

representation of Scheduled Castes Scheduled Tribes and Backward Classes m the 

Trngation Department for फिट year 2001 2002 within a fortmght m the prescribed proforma 

as the mformation from 1997 98 to 2000 2001 was already available w-th Haryana Vidhan 

Sabha Secretarit The Government supphed the required mformation which was recerved 

1 this Secretarat on 8th Juty 20u2 The Commutiee annougn उठा L1zed Jic mformation 

supplred by the Government ye* could not orally exarune the representative of the 

Government because of shortage of tume at 1is disposal 

~ FOREST LEPaRTMENT 

This Department was seleciea by the Commuttec for examination of reservation/ 

representation of Scheduled Castes Scheduled Tribes and Backward Classes पिंड year 

o Accordmngly, the Haryana Vidhan Sabha Secretanar sent a setter on 2nd 1 4ay 2002 10 

the Government for supplying the information लि the year 2001 2002 sthin 8 fortmght as 

the mformation from 1997 1998 to 2000 2001 was already available with the Secretanat 

The Gove-nment दि led to supp'y the requred mformation trll the finahzation of this 

vepo~1 asprte ¢ rsaance की "दफा, पा "फिर Commu*‘es ‘col aserisus new of the lapse 

or the part of the officers/officials for not supolymg the required information The 

Commuttee, therefore, observed that strict acuon agamst घाट erring officials may be 

mrtiated/completed within three months, at फिर level of the Government under mtimation 

to the Commuttee for showing thewr indifferent attitude towards the Conumttee



IMPLEMENTATION OF RECOMMENDATIONS/OBSERVATIONS AS 

CONTAINED IN THE 26TH REPORT 

The Commuttee scrutimsed the replies submutted by the Government ana the action 

taken on the recommendations/observations of the Commuttee as contawned 1 1ts 

Sth, 11th 13th, 14th, 15th, 16th, 17th 23rd ana 25th reports The Conmmuttee noticed that पा 

cases where the rephies were not received from tne Goyernmen. and mfo rmation = as not 

exnedited by the Government the Government was remunded by the 

Haryana V dhan Sabha Secretariat The Commut‘ee also ovally exammed the representatives 

of tne Government/concerned department/autenomous bodies for not expediting the 

required nformation wath regard to the action taken on the recormmendations of the 

Commnuttee 

The recommendations/opservations which are still outstanding घाट sne जाए on uis 

followimg pages alongwith further observations of the Commuttee for mmplementation. 

Y
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Procedure for dealmg with implementation of the recommendations/observations 

of the Commuttee on the Welfare of Scheduled Castes and Scheduled Tribes 

(a) 

(b) 

© 

(d 

(2) 

0 

(8) 

(b} 

After a Report 1s presented to the Haryana Vidhan Sabha copies thereof will 
be forwarded by the Secretary Haryana Vidban Sabha directly to फिट 

Admmistrative Secretaries with the subject matter of फिट Report 

The Admnistrative Secretaries concerned with the subject matter of the Report 
will consider फिट recommendation of the Commuttee on फिट Welfare of 

Scheduled Castes and Scheduled Tribes a copy of the letter being endorsed 

to the Head of Department concerned simultaneously General 

recommendation will be dealt within the Welfare of Scheduled Castes and 
Backward Classes Department 

The Heads of Department concerned shall furmsh therr comments on the 
recommendations of the Commttee on the Welfare of Scheduled Castes and 
Scheduled Tribes of the Admunistrative Secretary concerned on receipt of 
the Report of the Comnuttee 

The Admnistrative Department concerned wall take immedzate steps for the 

mplementation of the recommendations of the Commuttee concermng 1t It 
will take the case to the Minister Incharge of the Department of the Council of 
Mimsters as the case may be 

The case m which the Administrative Department does not agree with the 
recommendations of the Commmttee will be forwarded to the Secretary Haryana 
Vidhan Sabha wath detailed reasons for comments Then Secretary Haryana 
Vidhan Sabha will forwarded these comments to the Department एव Welfarz 
of Scheduled Castes and Backward Classes to examne case and offer फट 

comments 

The Administrative Department will then take immediate steps लि arriving at 
a decision पा such cases to the Minister Incharge of the Department or 10 the 

Council of Ministers 1f necessary for incorporating m फिट Memorandum for 
the Council the view of the Department of Welfare of Scheduled Castes and 

Backward Classes 

After a decision has been taken at फिट appropriate level the same will be 
commumcated to the Secretary Haryana Vidhan Sabha by the Adminstrative 

Department with a copy to the Comnussioner and Secretary to Govt Haryana 

Welfare of Scheduled Castes and Backward Classes Department 

Cases mvolving disciplinary action and financial and other irregulanties 
should be placed before the Mimister concemed or the Council of Mimsters 

85 the case may be even through the recommendation of the Commuttee on 
फिट Welfare of Scheduled Castes and Scheduled Trbes 15 proposed (0 be 

accepted The cases mvolving financial irregularities will mvanably be decided 
m consultation with the Financial Department 

(o
) 
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@ The Secretary Haryana Vidhan Sabha will prepare statement showing the 
action taken on the Report of the Commuttee and place 1t before the Commuttee 
Further comments of the Commttee से any will be communicated 10 the 

Admumstrative Secretanes to the Government एव Haryana for necessary action 

The Vidhan Sabha Secretaniat will maintain a list of outstanding recommendations 

of Commuttee on फिट Welfare of Scheduled Castes and Scheduled Tribes and peniodically 
remind फिट Department conceried A half yearly report ending on 30th June and 31st 

December will be furnished by the 15th July and 15th January to the Director Welfare of 
Scheduled Castes and Backward Classes Department by the Head of Departments/ 

Admunstrative Secretaries about the implementation of the recommendation of the 
Commuttee Every effort should be made by the Admmistrative Secretaries/Head of 

Department to expedite the action on the recommendations/observations of the Commuttee 

and this work should be treated as a general rule on Top Prionity 08515 
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